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Gxploratioa for Oil and Nstaral Gas 
ia Rajasthan Desert

3272. SHRI SATISH AG A R W A L: 
W ill the Minister of PETROLEUM 
AND CHEMICALS AND FERTILI
ZERS be pleased to state:

(a ) whether oil or natural gas was 
discovered in the explorations done 
by Oil & Natural Gas Commisaion in 
the Rajasthan desert if so, where aad 
at what depth the experimental dril
ling yielded success;

(b ) whether Government propose 
to continue further drilling for find
ing oil or natural gas in this region;

(c) whether Government are aware 
of any misuse of funds and other 
misappropriations committed by 
ONGC officials in this project; and

(d) how much staff was posted for 
these tasks and what expenditure was 
incurred on these campaigns since the 
start of explorations?

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI H. N. BAH U G U N A): (a)
Except for a small gas find at Man- 
hera Tibba at intervals between 287.8 
to 464 metres, which was not of com 
mercial significance, no hydrocarbons 
have so far been found in Rajasthan.

(b) Drilling in Rajasthan is being 
tem porarily suspended for  re-inter
pretation of the available data, on 
which would depend the future oaursa 
o f exploratory drilling there.

(c) A case o f alleged temporary 
misuse o f Commission’s funds was 
looked into by the C.B.I. who referred 
the same to the O.N.G. Commission. 
The matter is under consideration of 
the Commission.

(d.) The total strength o f staff at 
the end o f June, 1977 was 339 per
sons for the project and 51 persoa«
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for seismic exploration w ork. The 
total expenditure inciured upto 31-3
1977 has been Rs. 12.42 crores sp - 
proxim ately.

Appointm ent o f H lfh  Court Jndres

3273. SHRI OM PR A K A SH  TYA G I: 
W ill the Minister of LAW , JUSTICE 
AND COM PANY A FFAIRS be pleas
ed to state whether Governm ent are 
considering a proposal for  appointing 
High Court Judges from  amongst the 
Advocates practising outside the States 
where th ty  are appointed?

THE MINISTER OF LAW , JUS
TICE AND COM PANY A FFAIRS 
(SHRI SHANTI BH U SH AN ): Ap
pointments o f High Court Judges are 
made through procedures drawn up in 
accordance w ith article 217 o f the 
Constitution, w hich does not stand in 
the w ay of appointment from  
amongst Advocates practising outside 
the States where they are appointed.

W luuface Clurs«B raised «c»iBSt 
Priv&te Parties on Allahabad 

Di vision

3274. SHRI BATESHW AR H £M - 
R A M : W ill the Minister o f R A IL 
W A Y S be pleased to state:

(a ) the amount o f wharfage charges 
raised against private parties on A lla 
habad Division for using railway go- 
downs for  the purposes of storing 
goods during the last 3 y«ars, year- 
w ise;

(b ) the amount o f wharfage charges 
foregone and finally recovered during 
■the above-m entioned period;

(c )  whether specific reasong were 
recorded by  Commercial Officers 
While considering the request o f par
ties for waiving o f  wharfage charges;

(d ) whether Governm ent are aware 
that some Commercial Officers in co l
lusion w ith parties and brokers w aiv
ed wharfage charges indiscrhninately 
resulting into loss o f railway revenue; 
«n d

, (e ) if  so, what steps are proposed to  
be initiated to stop such m alpractic«7

THE MINISTER OF R A IL W A Y S  
(PROF. MADHU D A N D A V A T E ): (a) 
to (e ) . The inform ation is being co l
lected and w ill be laid oq the Table 
of the House.
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